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ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN in the Chair.
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Offsetting environmental losses due to illegal mining

1*181. SHRIMATI CHHAYA VERMA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) the steps being taken in the direction of environmental stability in the States
to offset the losses caused to environment due to illegal mining in different areas of the

country;

(b) whether, in view of the illegal mining in districts adjoining Bundelkhand in
Uttar Pradesh, the Ministry would take any concrete steps so that illegal mining in this

area could be stopped to prevent damage to environment; and
(c) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) The steps taken by the Ministry to ensure environmental stability and to offset
the losses caused to environment due to illegal mining inter-alia include the notification
of the Environment Impact Assessment (EIA) Notification, 2006, as amended from time
to time, under the Environment (Protection) Act, 1986. All the projects of mining of
minerals require prior Environmental Clearance. The Environmental Clearance is granted
after consideration of various aspects related to flora, fauna, air, water, land, environmental

health aspects etc. Strict conditions are prescribed to the mining projects.

T Original notice of the question was received in Hindi.
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Further, with a view to promote sustainable sand mining in the States, the Government
has delegated, vide notification dated 15.01.2016, the Authority of Environmental
Clearance up to 5 hectare of individual mining lease of minor minerals and 25 hectares
in clusters to the District Environment Impact Assessment Authority (DEIAA) headed
by the District Magistrate/District Collector. A District Expert Appraisal Committee
(DEAC) has also been constituted under the chairmanship of the Executive Engineer,
Irrigation Department to assist the DETAA. The Ministry has also notified the constitution
of DEIAA and DEAC, vide Notification SO No. 190 (E) dated 20.01.2016.

(b) and (c) Section 23 (C) of Mines and Minerals (Development and Regulation)
Act, 1957, as amended in 1999, authorizes State Government to make rules for preventing
illegal mining, transportation and storage of minerals. As per information received, there
are four mine leases for river sand/moram mining in Bundelkhand for which the Ministry
of Environment, Forest and Climate Change (MoEF&CC) has granted Environment
Clearance. The MoEF&CC has received a complaint regarding illegal sand mining in
Bundelkhand which has been examined by the Regional Office of the MoEF&CC at
Lucknow. Based on the site inspection report, an order under Section 5 of Environment
(Protection) Act, 1986 was issued vide dated 4th November, 2015 to the Government of
Uttar Pradesh directing them to immediately stop the violation of environmental norms

on the site.
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SHRITAPAN KUMAR SEN: Sir, this is amusing. [ don't know from when my friend,
Prakashji, in addition to the HRD Ministry, has also taken charge of the Environment
Ministry. ...(Interruptions)... This is in a lighter vein. [ am really enjoying the way in which
he is efficiently tackling the things. Secondly, Sir, this question relates to not only sand
mining, but all kinds of illegal mining, which is creating serious environmental hazards
and more dangerously, a widespread land subsidence is taking place. People are dying.
Only in my State, I know about the coal mine area where a lot of illegal mining activities

are going on and only a few months back, many people died. We do not know about
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the number of people who have died. The people, who are dying because of subsidence
and just putting in the underground fire, don't get any compensation also. This is a very
horrible state of affairs because of illegal mining and it seems to be uncontrollable. I have
taken up this issue a number of times. This is the situation even when you are directly
taking care of the Forest Ministry. The problem is that the Central Government and the
State Government have been passing the buck to each other. Now, it is good that the Coal
Minister has also come. It is my suggestion and I would like to ask the Minister whether
a task force kind of a thing will be created with the participation of both, the State and
Central Governments, to directly supervise and stop this menace, which is leading to
serious environmental hazards and sometimes, disasters leading to huge fatality. I think,
this is the need of the hour. Instead of passing buck to the State Government, or by the
State Government to the Central Government, will both the Governments together, in the
spirit of federalism, make a concrete technologically-efficient task force to look after and

stop the illegal mining?
MR. CHAIRMAN: It is a suggestion that may be considered.

3 YHTI AESHR: AR, TU7 FAR AT Sfl BT I8 GaTd 8| 8, dich I Yob 37T
SEIE] 21 This is a suggestion for action and I take it in that spirit.
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R P BRATS €S © T T81 UR B DI T BR dlel] TRBR A DI 18 ST ST
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MR. CHAIRMAN: Let this question be a question.

SHRI PRAKASH JAVADEKAR: Sir, it is a question which differs from State to
State. Twenty-three States have already formed their Task Forces to take action because
we believe in co-operative federalism where we are motivating States to take stern
action. AHTIRT ISy, H Yeb ITERVT <1 ATEd] &1 AR @I & U illegal mining BT Teb
Rread MY 2| #7 N FHefde? Bl ITD IR H HE1l 59 doldex o a8l Sfid BI al
illegal mining 81 X1 21| Td I8 g81 BT S GTlde Brg oMl 3R gR f7el # =8I
qfeH TS| I b oTel I 125 BRI BUY BT BT b A H 3HST g3l Can you
imagine, illegal mining T fopa=T e1fdr g B2 ENEA W A B f%fQ I TRBRI
3R g, S B FHADR BT HRAT BRI AR, Teb A1eieh AT a1 1 B 3R AR §9
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Use of traditional biomass for cooking

*182. SHRI HUSAIN DALWALI: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether a large population of the country still uses traditional biomass for

cooking;

(b) if so, the number of households still dependent on biomass on cooking, State-

wise;
(¢) whether the use of biomass cooking is a cause of indoor air pollution;

(d) if so, the details of deaths caused due to indoor air pollution since January,

2012, year-wise and State-wise; and

(e) the steps taken by Government to reduce the dependence of households on

biomass and the progress made so far?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) to (e) A Statement is laid on the Table of the

House.
Statement

(a) and (b) As per Census 2011, about 65.9% of households depend on solid

biomass including firewood, crop residue and cow dung as primary fuel for cooking in



